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of the
Institute,

Governing: Council of the

(d) No action was taken by Gov-
ernment as, according to the Direc-
tor of the Institute, this was not the
first case of this kind and there was
nothing illegal about it.

SHRI R. K. MHALGI: How many
other cases have there been of this
‘kind—of admitting non-students in
the hostel of the Film Institute?

SHRI L. K. ADVANI: There have
been two precedents earlier, as far as
I recall; there has been no admission
to the course as such; they were per-
mitted to stay in the hostel on pay-
ment of the normal charges.

SHRI R. K. MHALGI. What are
‘their names?

SHRI L. K. ADVANI: Mrs. Murthy,
wife of the former Director, was
permitted to stay in the hostel for a
‘brief period on payment of the nor-
mal charges, There was another case
of a student who was studying in
the archives; he was permitted to
stay, although he was not a student
of the Institute; as = ncn-student he
was permitted.

SHRI SONU SINGH PATIL: Is
there any discretion given to any one
in this regard?

SHRI L. K. ADVANI: There is no
discretion as such; there is no rule
empowering any one, either the
Chairman or the Vice Chairman, to
allow any one to stay there, but there
is no prohibitory rule either. I have
just cited the precedents.

SHRI YESHWANT BOROLE. May
I know whether there are any rules
and regulations governing admission
to this hostel, and if there are no
rules and regulations; how can it be
:sajy that' it was illégdl?
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SHRI L. K. ADVANI: Some one
may point out that there is an
irregularity’ of some kind, and that
would apply even to the earlier
cases, not merely to this case. But
there is no illegality as such.

DR. VASANT KUMAR PANDIT:
Apart from her admission to the
hostel, did this girl also participate
in the classes conducted by the Film
Institute?

SHRI L. K. ADVANI: According
to my information, she did not parti-
cipate in the classes that were con-
ducted by the Institute. But she
attended classes on dancing—from a
teacher there. Dancing is not one of
the courses that the Institute of Pune
conducts.
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She is not satisfied with the Mathew
Commission report and secondly, she
has in her possession some facts
which can lead to the arrest of the
real culprits.
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SHRI JYOTIRMOY BOSU. If the
hon. Home Minister in his spare time
wil]l kindly read the debates of this
House on late Lalit Narain Mishra’s
death where the grenade planting in
the rostrum wa: clearly analysed, it
wil] benefit him.

My question is: whether the Home
Minister has taken a careful note of
the fact that Dr. Bhalla, the then
Chief Medica! Officer of the North
Eastern Railway gave a clear state-
ment on the following day that Shri
Lalit Narain Mishra, ag a result of
the grenade Dblast, did not receive
anything more than g shock, that he
was discharged after giving only first
aid and that there was a suspicion in
the public mind that something was
administered during the train jour-
ney to Danapur. Will he kindly clari-
fy on that and throw some light?
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SHRI CHARAN SINGH: The hon.
Member has raised two questions:
(1) whether the government is pre-
pared to have a debate on the res
port. ...

SHRI N. SREEKANTAN NAIR:
We had 5 debate,

SHRIMATI PARVATH] KRISH-
NAN: He was giving you guidance.
Please read that debate,

SHRI CHARAN SINGH: I have
already told the House that the Gov-
ernment wil] place the report before
the House and the House will be free
to debate it.

Then the hon. Member wants to
know the finding on a certain quese
tion. As I already said, it is not
appropriate for me to say anything.

SHRI JYOTIRMOY BOSU: There
is a clear report where the Chief
Medical Officer of the North Eastern
Railway, Dr. Bhalla phad given a
clear statement that the late Shri
Lalit Narain Mishra had received
nothing mdre than a shock after the
grenade blast; and ig it a fact that
something was done to him during
the journey from  Samastipur to
Danapur as a result of which the
poor man died of cardiac arrest?

SHRI CHARAN SINGH. The
learned Judge who headed the Com-
mission and the Commission itself
has taken all these facts into consi-
deration and has submitteq the re«
port.

MR. SPEAKER: The Question Hour
is over. It is now 12 O’Clock.

Papers to be laid,

J——





